
GOVERNMENT OF INDIA 
ROAD TRANSPORT AND HIGHWAYS

LOK SABHA

UNSTARRED QUESTION NO:1917
ANSWERED ON:04.12.2014
SAFETY RULES OF VEHICLES 
Pal Shri Jagdambika

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the instances of irregularities in the Heavy Motor Vehicle (HMV) particularly trucks licenses and non-compliance with the
security and safety rules by the vehicles have been brought to the notice of the Government; 

(b) if so, the details thereof along with the action taken in this regard; and 

(c) the steps taken by the Government in this regard?

Answer

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI PON. RADHAKRISHNAN) 

(a) to (c) Provisions regarding offences, penalties and procedure are contained in Sections 177 to 210 of Chapter XIII of Motor
Vehicles Act, 1988 (MV Act) and rule 164 of Central Motor Vehicles Rules, 1989 (CMVRs). Implementation of provisions of MV Act
and CMVRs comes under the purview of State Transport Departments. Action against Heavy Motor Vehicle (HMV) particularly
against trucks is taken by the State Transport Departments on a regular basis and special drives against Overloaded Goods vehicles
are conducted frequently from time to time. 
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